> | s
» i (\0
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
/ AHMEDABAD BENCH
QANo: R.A. NI, 31 OF 1394 IN Q.A. MN2. 1 F 1
T:A:No:

DATE OF DECISION  {R~ L ®—Vh

P.U. Joshi & Jtl Petitioner
of »adl : Advocate for the Petitioner(s)
4 Versus
E I )thers Respondent
Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. .

7 The Hon’ble MfX Dr. T.X. Saxena, Memn

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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All communications should be SUPREME CD‘JRT @‘}

addressed  to the Registrar,

reme Court by designation, lNDIA

S
Q NOT by name -
S Telegraphic address :- NEW DELHI
| SYPREMECT D.No.:1064/1995/SEC.IX
g Supreme Court of India
New Delhi.
Dated:24th December, 2002
From:
Assistant Registrar, T R A Tg%
Supreme Court of India, / ete \
. QJ
171 woano . i\*
To: “ a:. | (; i
1 ‘e~
d % Reglm, \B\, 4 [ifor >
Central Administrative Tribunal, L N ¥
Ahmedabad Bench, \Z‘ b Ep AN

Ahmedabad R L

CIVIL APPEAL NOS.4679-80 OF 1996
(From High Court Judgment and Order dated 10" August, 1994 and 12" October, 1994 of the
Central Administrative Tribunal, Ahmedabad Bench in O./ f 1989 and R.A.No.31 of

1994 respectively) o —
P.U. Joshi & Ors. ..Appellants
~ Versus —
Accontant General & Or. ..Respondents
Sir,

In pursuance of Order XIII, Rule 6, S.C.R.1966 1 am directed to transmit haeﬁth for
your information and necessary action a certified copy of the Judgment dated the 19

December, 2002 in the Appeals above—mentioned.

The Certified copy of the decree made in the aforesaid appeal and Original Record, if

any, will be sent later on.

Please acknowledge receipt.
Yours faithfully,
/
&=
Encl.: As above. ASSISTANT REGISTRAR
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IN THE SUPREME COURT OF INDIA _ > i
CIVIL APPELLATE JURISDICTION ~ S \ &

CIVIL APPEAL NOs.4679-4680 OF 1998

£43079

P.U. Joshi & Ors. R Appeliants
| Versus
The Accountant General, Ahmedabad, & Ors. ... Respondents
WITH
CIVIL APPEAL NO.10983 OF 1996
Union of india & Ors. | ... Appellants
Versus
Basudeba Dora & Ors, ... Respondents

JUDGMENT

2. Raju, J.

Civil Appeal No.4673 of 1996 has been filed by the appeliants herein, who
tost in thelr application filed before the Central Administrative Tribunal,
Anmedabzd Bench, in O.A. No.162 of 1983, which came o be dismissed by an
order dated 10.8.1G694. Since their appiication for review in R.A.No.31 of 1504

also came tn ba dismissed by an order dated 12.10.1964, Civil Appeal No.4G80

of 138€ has niso been filed,
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The various cadres of establishment in Indian Audit and Acceunt-
Department relating to the office of the Accountant Generals in the States were
bifurcated and restructured w.e.f, 1.2.1884 info (i) Accountant General (Accounts
and Entit!ehent) and (i) Accountant General (Audit). So far as the State of
Gujarat is concerned, the combined office of the Accountant General, which had
its main office at Ahmedabad with a Branch at Rajkot, was bifurcated into two
separate offices, A.G. (Audit) at Ahmedabad/Rajkot and office of the A.G. (A & E)
at Rajkot/Ahmedabad. Prior to the said bifurcation, the combined office, among’
other categories, had in the Superﬁsory Cadres (a) Section Officers (those who
were promoted after passing Subordinate Accounts Services Examination)
subsequently known as "Section Officers Grade Examination”, {b) Supervisors
{those who were promoted on seniority-cum-rejection of unifit basis without
passing SAS/S0G Examination; and {c) Selection Qrade Section
Officers/Selection Grade Supervisors (appointed subject to fulfiliment of eligibiiity
criteria — Section Officers and Supervisors were promoted to this category on
their fuifilling the required criteria of passing the examination and putting in the
required service). Supervisors were appointed only in cases of non-availability of
auzaified Section Officers to man the Supervisory posts and they were subject to
reverson if adequate number of Section Officers were available. Further, the
Section Officers were considered sanior to Supervisors and the prometion
channel to the higher post of Accounts Officers was open to Section Officers only
and not to Supervisors. After restructuring of the Department w.e f. 1.3.1984, so

far as the AG. (A & E) offices are concernad, these clase of officers were




categorized into (i) Section Cfficers (SOGE quailified hands - pre-revised scal:
Rs.500-900/-); (i) Supervisers (unqualified hands - pre-revised scale Rs.500-
800); and (iii) Selection Grade Section Officers — Selection Grade Supervisors
whose pre-revised scale was Rs.775-1000. So far as A.G. (Audit) offices are
concerned, as per the restructured pattern it had Section Cfficers —~ 20% (SOGE
qualified hands with pre-revised scale of Rs.500-900) and Assistant Audit
Officers - 80% (higher post, SOGE qualified hands with pre-revised séale
Rs.775-100C). Since in the newly constituted Audit Offices w.e.f. 1.3.1984, there
was no cadre of Supervisbrs in the Audit Wing, the exiéting staff of Supervisors
were not allowed to switch over to the Audit Office. in view of the above. option
was given 1o such of those whe desired to get reverted v Audit Offices, in which
case they would be required to be reverted as Special Grade Auditors and then
switched over tc the Audit Offices from that cadre. Though free option was given
te =l the members of combined offices to remain either in the A & E Offices or to
go over to the Audit Offices, the anpellants in the above two appeals, who were

in the combined establishment, nad chosen to remain with A & E Office.

While maiter stood thus. when the Fourth Central Pay Commissiof’s

recommendations were made and accepted by the CGovernment of india welf.

A A

1.1.1288, the "Selection Grade” was abolished from all non-gazetied cadra in alf

the Depantments of Government of india all over India, including the Depariment

)

of IA & AD. The orders in this regard were issued by the Government of India on

13.9.{686 and from that date the Selection Grade was abolished. As a resuit of



which, the Supervisory set up in A & E Office and Audit remained from 13.9.1986

as foilows -
“A & E Offices - Audit Office
(i) Section Oftjcers (i) Section Officers —
(SOGE qualified hands) 20% (SOGE qualified hands).
&Rey:sed pay-scale (Revised pay-scale
Rs.1640-2600 w.e.f. 1.1.88) Rs.1640-2900 w.e.f 1.1.86)
(i) Supervisors - Assli. Audit Officers —
{Ungualified hands) 80% (SOGE qualifiad hands)
(Revised pay-scale {Revised pay-scaie :
Rs.1640-29C0 w.e f. 1.1.86). : Rs.2000-3200 w.ef. 1.1.86).

As part of the Scheme of impiementation of the Fourth Central Pay
Commission’'s recommendations and bringing the pay-scales of cadres of A& E
Offices and Audit Office at par with each other, the Government of India vissued
orders of upgradation of posts of Section Officers in A & E Offices w.ef. 1.4.1987
and accordingly the office of the Comptroiler and Auditor General of india, New
~ Delhi, by its proceadings dated 17.8.1987 upgraded 80% of posts of Section
Officers into Assistants Accounts Officers cadre w.ef. 1.4.1987. In consultation
with the Comptrolier and Auditor Generai of india and in exercise of powers
conferred under Articie 148 of the Constitution of india, the President of india
made the 1A & AD (Assistant Accounts Qfﬁcerﬁ) Recruitment Ruies, 1989
applicable w.ef 1.4.1987, as a consequence of which the set up of the

Supervisory Cadre for A & E Offices w.e.f. 1.4.1987 stood as follows :-
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“(iy Section Officers — 20% Pay-scale Rs.1540-2900
(SOGE qualified hands)

(i) Asstt. Accounts Officers — 80% Pay-scale Rs.2000-3200
(SOGE qualified hands -
having 3 years regular service
in the grade)
(iti) Supervisors Pay-scale Rs.1640-29C0
(unqualified hands to the
extent (i) & (ii) are not
appiicabie)”
Since the pay-scales were to be brought on par in both the offices with
eligibility criteria on the same lines and inasmuch as there was no cadre of
Supervisors -in Audit Stream but only the cadres of Section Officers/Assistant
Audit Officers — cadre of quaiified hands alone existed, the criteria of passing
SOG Sxamination to get into the pay-scaie of Assistant Accounts Officers (i.e.,
Rz.2000-3000 in the revised pay-scales) and for promotion to Assistant Accourils
Officers was prescribed by the Cemptrofier and Auditor General of India in terms
of the directions issued by the Sovernment of India undei their letter dated
2 5.1687. As and when the selaction grade was abolished w.e.f. 1.1.18886, then
the existing Selection Grade Suporvisors, who were aiready helding the higher
scale of post identical to Assistant Accounts Officers cadre. were allowed to

continue in that scaie freating their pay as "nersonal pay” to them. The grievance

of the appeiiants, who are Stipervisors in the office of A & E, had been that since
nay-scales of Supervisors and 5.0s. are identical and duties and responsibitities

of Supervisors/S.0s/AA.Cs. are similar, they should also be given premotion to

(i) $.G. Supervisors posts in the pay-scale of Rs.2000-3200 or (i} promotion to

_-—




Assistant Accounts Officers in the pay-scale of Rs.2000-3200. in staking such
ciaims. according to the Depar'tmerﬁ. the appeliants ignored. the fact that the
seiecﬁon grade posts no longer exist in any Depariment aii over india welf.
1.1.1986 when the revised pay-scales came into force and no exception could be
made in respect of 1A & AD Department alone and that in the absence of any
scheme for promotion of Supervisors to the cadre of Assistént Accounts Officers,
the only course open to the appeliants was to take SOG Examination to gef
promoted as Section Officers and thereafter as Assistant Accounts Officers ‘on
fuifiliment of the reduired eligibility criteria in terms of tha Recruitment Rules, as
per which any one o becomé eligible to the post of Assistant Accounts Officer
should pass the Section Officers Grade Examination and possess three years
service in the grade and that, therefore, the Supervisors, who have not even
passed the Section Officers Grade Examination, are not e!igiblé for consideration
for pfomcﬁon as Assistant Accounts Officers or for being placed in the scale of

pav of AA.Os.

The claim of the appeliants, based cn denial of equality of opportunity and
equal protaction, was rejected by the Tribunal, both in the order dated 10.8.1984
and suosequently in the order dated 12.10.1994. it may be incidentally pointed
out at this stage that similar claims were projected by persons similarly piaced
before _thé Central Administrative Tribunal, Chandigarh Bench,' in OA.
No.561/HP/8S and O.A. No.1017/HP/S1 and the said Tribunal élso by its decision

dated ©.9.1993 rejected a similar challenge. Yet another claim projected before




the Central Administrative Tribunal, Principal Bench, New Dsl ihi, in Registration

H

0.AN0.1502/88 and this Bench of the Central Administrative Tribunal aiso

id i

rejected the claim of the applicants therein.

While that be the position, similar claims projected by some of t
aggrieved persons before the Central Administrative Tribunal, Bench at Cuttack
in the State o‘f Orissa, in O.A. No. 144/81 came io be allowed on the ground that
sinss tha directions issued by the Governmant envisaged a common seniority list
of Section Officers and Supervisors performing identical nature of duties, there

was no justification to thereafter discriminate them for purposes of prometion or

-
]

ay-scales and consequently directed the Department to grant promotion

onsidering their seniority inter se if they are otherwise suitable on the date on

O

which they are entitled to be promoted, with further directions relating to their

+

entitiement to promotional monetary benefits and other benefite flowing from
such promotions, sefting out alse a timsa limit within which such orders have to be

implemented. It is against ihis judgment of the Cuttack Bench of the Central’
Administrative Tribunal that Civil Appeal No.10883 of 1998 came to be filed, 'c,f‘

|

J
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the Union of india and the Depariment concerned.

eard the learned counsel on either side. The stand on behaif of the

appeliants-private parties is that their service rights are t

© be governed by the

relating heir sarvi
ing fo their service o3 on the date of bifurcation on 1.3, 1984 and tha

the ruies and the service conditions cannot be

altered to their detriment by the




subsequent rules. It is also contended that the appellants, working =:
Supervisors, are also performing duties that are discharged by the Assistant
Accounts Officers and they would, therefore, be entitled o i1e scale of pay cf
Rs.2000-3200 of A A.Cs. {earlier SG Supervisors) on the principle of "equal pay
for equal work’. The denial of promotional prospects to the category of
Supervisors, like the appellants, is also challenged on the ground of arbitrariness
and hostile discrimination. Lastly, it was co'rlxtended that before bifurcdtion
though it was assured that the pay structure for the Accounts and Entitioment
offices would be the same as the one before bifurcation and the oxicting
preimotional prospects and selection grade will be applicabia mutatic mutandys. it
was not actually adhered to after bifurcation and for this reason also, relief as
prayed for ought 'o be grantad. Inspiration was sought to be drawn, based on
the reasoning of the éuﬁaok Bench of the CAT, which order is the subject-matter

cf challenge in the appeal filed by the Union of India and others.

Per contra, on behalf of the Union of india and the Department concernad,
it is contended that in the light of the statutory rules made after bifurcation,
goveining the recruitment to the b@sts of Assistant Accounts Officers. one should
pass the Section Officers Grade E:z:ammetio‘n and possess three vyears
expeiience in the grade as Section Cfficers and inasmuch as the appellants and
ns similarly placed in other States have not got qualified themselves by
passing the 5OCG Examination, they are ineligible to b*;:- considered for promotion

as AADs. liis also contended that in the teeth of the rules made under Articie
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148 of the Constitution of India by the President of india in consultation with th
CAG of india duly published on 11.3.1969 effective from 1.4.1987, no reliance
can be piaced on administrative instructions issued by the Authority of CAG 10
assert any claim of rights in derogation of the statutory rules. The appellants and
persons similarly placed, who opted to remain in the Accounts and Entitlement
stream, had to conform to the relevant rules applicable and that even as per the
inatructions relied upon by the appellants themselves, they could not assert
successfully their claims. itis contended further for the respondent-Departiment
that the right of the Government to bifurcate departments and suitably restructure
them in the interests of better administration and in order to ensure greater
efficiency is unquestionable and as long as the appeliants do not conform o the
revised pattern and satisfy the requirement of the statutory rules governing the
service conditions, no grievance of denial of equal opportunity or discrimination
could be made, for and on behalf of the appellants. So far as the promotional
prospects are concerned, it is contended that even Supervisors, whose pay-scale.
s identical to Section Officers having more than three years of regular service in
the cadre of Supervisors, carnot automatically claim for being promoted as
AACs. and it is only when they gqualify in the SGO Examination they become
eligible for consideration and promotion. in chailenging the decision of the
Cuttack Bench of the CAT, it is strenuously contended that constitution, frame
and reconstitution and restructuring of departments, creation and abolition of
nosts therein are matters of policy depending upon administrative exigencies and

exclusively within the discretion of the Government and as such the same could
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neither be challenged nor the Tribunal could substitute its views to that of the

Government, as to how it shouid be. As fo the reasoning based upon ihe

or the Department that such comy

it

oy

[

common seniority list, it is contended
senicrity list of Supervisors and Section Officers was prepared only for the limited
purpose and for the period to facilitate the grant of non-functional selection grade
and that inasmuch as Supervisors do not really belong to the category of Section

Officers. .

We have carefully considerad the submissions made on behalf of both
parties. Questions reiating to the consﬁtution. pattern, nemenciature & posts,
cadres, categories, their creation/abolition, prescription of qualifications and other
conditions of service including avenues of promotions and criteria to be fuifilied
for such promctions pertain to the field of Policy and within the exclusive
discretion and jurisdiction of the State, éubject, of course, to the limitations or
restrictions envisaged in the Constitution of india and it is not for the Statﬁtory
Tribunals, at any rate, to direct the Government to have a particular method of
recruitment or eligibility criteria or avenues of promotion or impose itself by
substituting its views for that of the State. Similariy, it is well open and within the
competency of the Siate rc change the rules refating to a service and alter or

nend and vary by addition/substruction the qualifications, eligibility criteria and
ot?*k ndmms of service including avenues of promotion, from time to time, a3
the administrative exigencies may need or necessitate. Likewise, the State by

appropriate rules is entitled to amaigamate depariments or bifurcate departments
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into more and constitute different categoties of posis or cadres by undertaking
further classification, bifurcation or amaigamation as weil as reconstitute and
restructure the patiern and cadres/categories of service, as may be requirad from
time to time by abolishing existing cadres/posts and creating new cadres/posts.
There is no right in any employee of the State to claim that rules governing
conditions of his service should be ferever the same @3 the one when he entered
service for ali purposes and except for ensuring of safeguarding rights or penefits
already earned, acquired or accrued at a particular point of time, a Government
servant has no right to chalienge the authority of the State to amend, aiter and

bring into force new tules relating to even an existing service.

5 far as the grievances of ine appeliants and private panies—respondems
in the above casss are concerned, they have no sound or valid basis in law.
Refore even bifurcation on 1.3.1684, the posts of Supervisors, Selection Grade
Supervisors as well as Section Officers and Seiection Grade Section Officers
oxisted separately. Seciion Officers were considared senior 1o Supervisors and
promotion {0 higher posts of Accounts Cfficers was open 10 Section Officers only
and not to Supervisors. After bifurcation. since there was no cadre of
Supervisors in the Audii Offices, the question of accommodating them in the
Audit Offices as Supervisors did not arise. With the implementation of the

commendations of the Fourth Central Pay Commission, ‘Selection Grades’

were abolished from all non-gazetted cadres in all Departments of Government

of India all over the country, including the Department of A & AD. As observed
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by the Bench of the CAT at CQt‘tac which held in favour of the private parties ©
some other ground, it will be too late in the day to put the clock back by claiming
to resurrect the aboiished seinmsuﬁ grade which was found 12 be already non-
functional, too.  As noticed supra, the supervisory cadre for A & E offices welf.
1.4.1987 came to consist of (a) Section Qfﬁcers — 20% (SOGE qualified hands);
(b) Assistant Accounts Officers — 80% (SOGE qualified hands with further
experience of three years ragular serwce in the grade) and (c) Supervisors
{unguaiified hands - to the ex‘ent wheneVer clauses (a) and (b) were not
available only. As notlced earlier, a Supemsor (ungualified) has to undertake
50G Examination to be promoted as Section Officers and thereafter only get
promoted as AAD. Merely because the pay-scales were similarly granted o
these unqualified Supervisors or‘ nar with Section Officers alone apparently due

to alteration and restructuring in the up of offices — those Supervisors, who

3
e

had not even passed the SOG Examination, therefore, could neither
appointed on promotion as Sec-tion Officers nor could ciaim equal status with the
80G Examination qualified persons to straightaway get promoted as AA.Os., to
which the feeder category is only Section Officers and not Supervisors. it is
necessary to notice here that Supervisors even eariier could not have been
promoted to the higher post of Accounts Officers. In addition to it, the other
criteria of three years regular service as Saction Officer, before becoming eligible
for consideration to be appointed as A.A.Cs. on promotion also must be satisfied.
The Cuttack Bench of the CAT, which decided the matter and which decision i3

challenged by the Department in Civil Appeal No.10883 of 1998, commitied a
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grave error in taking it for granted equaiity in status and grade persons like tha
private parties-respondents on par with Section Officers with higher qualifications
merely because a common seniority list was prepared — ignoring the fact that it
was not for purposes of fuither promotion but for the limited purpose of giving

only the benefit of non-functional selection grade.

Consequently, = long as the appeliants in Civil Appeal Nos.4679-4680 of
1966 and respondents in Civil Appeal No. 10983 of 1006 have not acquired the
gualification of passing the SOG Examination and got prometed ta the post of
Section Officers and put in three years reguiar service as such, which alone
constituted the feeder category for further promotion as AA.Cs., there is no
scope for according promotion to them despite the fact that there may be
vacancies available in the AAOs. The Tribunal, which passed the order, which
is the subject-maiter of challerge in Civil Appeal No.10983 of 1998, was not right
in directing the promotion to them in derogation of the siatutory rules under which

thay are ineligitie for any such promotion.

The plea based on the denial of equal opportunity and equal protection of
laws has rightly been rejected in the light of the principles laid down by this Cou:‘t'
in the decisions noticed by the Bench of the Tribunal, which rendered the
decision in respect of the appellants, who serve in the State of Gujarat. Likewise,
it was impermissible for the Rench of the Tribunal at Cuttack to have further

trected to give the promotional monetary benefits and other benefits flowing
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from such promotion when they will not be entitled to any such relief under the
statutory rules, which the Tribunal itseif could not, on its own, either bypass or

aiter or give a go-by too or direct the department to ignore and contravene.

For all the reasons stated above, Civil Appeal Nos.4679-4680 of 1996

shall stand dismissed. Civil Appeal No.10983 of 1996 filed by the Union of |ndia
and others shall stand allowed and consequently the order pacead in DA AW

No 144 of 1001 shall stand set aside. There will be no order as to costs.

.............................. J.
(Shivaraj V. Patil) \T
New Deini,
December 19, 200Z. ®
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a to th istrar,

Suprrzsr:fa Cm?rt byedesi;g;igar:, INDIA

NOT b

Telegr:p‘:l?;n:ddress :- NEW DELHI
""SUPREMECO"’

D.No.:1064/2002/SEC.IX
Supreme Court of India
New Delhi.

Dated:13th March, 2003
From:

Assistant Registrar,
Supreme Court of India,
New Delhi.

To:
The Registrar,

Central Administrative Tribunal
. Ahmedabad Bench,

o Ahmedabad (Gujarat).

CIVIL APPEAL NOS.4679-4680 OF 1996
(From High Court Judgment and Order dated 10™ August, 1994 dated 12™ October, 1994
in O.A.No.162 of 1989 and in R.A.No.31 of 1994 respectively)

P.U.Joshi & Ors. ..Appellants
—Versus —

Accountant General, Ahmedabad & Ors. ..Respondents

Sir,

I am directed to retumn herewith the entire Original Record in the above—mentioned
'-—’_\_____

matter duly verified and sealed as per the letter (copy enclosed) sent with your letter No.S.L.S.

\ 29-30/96/1996 dated 5" July, 1996,
Please acknowledge receipt.
Yours faithfully,
Git
/
ASSISTANT REGISTRAR




i qarafas sifag Q//
CENTRAL ADMINISTRATIVE TRIBUNAL ([fy !

RERIATT AN '

AHMEDABAD BENCH
Opp. Sardar Patel Stadium,

o Navrangpura, Ahmedabad-380 009.
No:S.C.5.29-30/96 /96 Office Phone : 6421401
Dated 5th July, 1996.

.

"N

By Reed. Post Parcel A.D.

To

Registrar, ,
Sapreme Court of Indie, l
NEW DELHI. :

e

Swb jects = Civil Appeal Nos. 4679 & 4680 of 1996.

\ O Shri P.U. Joshi amd others... Applicants |
\ v Versus - §,
{"*;\Lf The Accountant Gemeral amd
7 othersee. eessResponrdents.
% X=X=X=X
Sir' . v

I am directed to refer to your letter No:1064/
95/Sec.IX, dated 11th Jume, 1996 amrd to forward origimal
Records inr Oe.A. N03162/89 amd Re.A. No: 31lof 1994 as
| desired by ybu.

Receipt may kimdly be ackmowledeed. o

Yours faithfully,

) Lac #
Deputy Reeistrar(J)
Cemrtral Adma. Tribumal,
e Ahmiaba‘io

. Emcls =Orietnal record of
 0.A./162/89 ard
_ ReA./31/94.
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' ‘ijé’” +>'  SUPREME COURT

’ icati hould be \\ %5 [ f?ﬂ:’ 2 / (%
{ddreA:sg%mn;gmﬁﬁnsRseg‘t“.’a" ey | 'INDIA @/
(] NOTby name: | St A " NEW DELHI
Telegraphic\: address“:S- R e

D.No. 1064/95/SEC.IX
Dated this the 2otta Fcb.2003.

From: The Registrar(Judicial),
Supreme Court of India,
NeymDelhi.

/
1

To: he Registrar, ‘
Lentral Administrative Tribunal
Ahmedabad Bench, Ahmedabdu
Ay (G ujeudt)

CIVIL APPEAL N 05.4679-4680 OF 1996.

Sh. P.U. Joshi and Ors. _ Appellants.
Vs

Accountant General, Ahmedabad & Ors. --Respondents.

Sir,

In continuation of this RPgLstrys letter of even number
¥ dated the 24" December 200 <, I am directed to transmit herewith
for necessary action a certified copy of the Decree dated the 19
December, 2002, of the Supreme Court in the said appeals.
SLQ The original record, if any, will follow,
@ %Q Please acknowledge receipt.
~ . 5
% Yours ral(t_\hfuhy,
/},(9\ (l/b\pb——d
. /

for Registrar(Judicial)
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Sup. C. 52
IN THE SUPREME COURT OF INDIA

o4 SRHVHNAL/CIVIL APPELLATE JURISDICTION

658248

CIVIL J - F .
(Appeals by Mpecial lecave from thetJudgment and Order2@ated the
10" August, 1994 and 12" October, 1994 of the Central
Administrative Tribunal Ahmedabad Bench in O.A. N0.162 of 1989
and R.A. No.31 of 1994 in 0.A. No.162 of 1989).

cezmt&fgujﬁjm Copy .

Agsistant egistrar (Judl)

1.Shri P.U. Joshi
2.Shri Shripal Singh

~ 3.Shri M.B. Rathod R0 |
4.Shri Z.1. Painter '~ dupreme Court of India
5.Shri S.B. Parmar o —

6.Shri S.R. Kalkar
7.Shri N.D. Shah
8.Shri M.D. Rathod
9.Shri K.G. Saiyed
10.Shri R.B. Shah

All working as Supervisor in the office
of the Accountant General (Accountants and Entitlement),
M.S. Building, Lal Darwaja, Ahmedabad. Appellants.

Vs.

1.The Accountant General
(Accountant General)
M/s. Building Lal Darwaja
Ahmedabad.

2.The Comptrollar and Auditor
General of India.
New Delhi.

3.The Union of India,
Through the Secretary,
Ministry of Finance(Department of
Expenditure)
. New Delhi. ..Respondents
w2/~




* '
T 19" December, 2002.

CORAM:

HON'BLE MR, JUSTICE DORAISWAMY RAJU

HON' BLE MR. JUSTICE SHIVARAJ V. PATIL
For the Appellants ' M/s. PX. Bajaj and H.A. Raichura,

Advocates.
- For Respondents: == Mr. S.W.A. Qadri, Mrs. Shashi Kiran,

Mrs. Anil Katiyar and Mr. C.V. Subba
Rao, Advocates.

The Appeals above-mentioned alongwith connected
appeal being called on for hearing.before this Court on the 12* day

‘of December, 2002, UPON perusing the record and hearing counsel
for the parties herein, the Court took time to consider its Judgment

and the appeals being called on for Judgment on the 19® day of
De(.ember 2002 THIS COURT for the reasons recorded in its
Judgment DOTH ORDER:

S THAT the appeals above-mentwned be and are hereby
dismissed; !
2. THAT there shall be no order as to costs of these appeals

in this Court;

AND THIS COURT DOTH FURTHER ORDER that this
ORDER be punctually observed and carried into execution by all
concerned; ‘ renii

WITNESS the Hon'ble Shri Visheshwar Nath Khare, Chief
Justice of India, at the Supreme Court, New Delhi, dated this the
19" day of December, 2002.

g

(R.N. LAKHANPAL)
JOINT REGISTRAR.




A 0\
SUPREME COURT
it GRHNAL/CIVIL APPELLATE JURISDICTION.
&‘
N
No. . o T of200
CIVIL APPEAL NOS.4679-4680 OF 129 6.
$h. P.U. Joshi & Ors. - ppeatay
N Versus
Accountant General .
Ahmedabad & Ors. PRI |
: CENTRAL ADMINISTRATIVE TRIBUNAL \
AHMEDABAD BENCH

(0.A. No.162 of 1989 and R.A.No.31 of 1994

in O.A. No.162 of 1989) .

DECREE DISMISSING THE ‘\PPEALQ WITH
Datedthe ORDER AS TO (’QS;QS‘ 200

(}
4

™

Dated this the 19" day of December, 2002,

- H.C. Raichura,,
on Record for the Appellants.
C.V. Subba Rao,

5 . Respondent...
No. of folios Advocate on Record for =

ss | MY PRBSEN@E




ADMINISTR'TIVE . TRIBUNAL
AHMEDABAD

APPLICANT( ; ade: M
; ICANT(S) COUNSEL
VERSUS
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C.A./23/91
in
0.A./161/89

N L e G s €00 o e et G e St D s B Y G € s e Bt W e e W s o SRS s e e e ke B s VS S o S

e S 40— T T o S VL s S et B0 g ¥ S o i b et P S G S e i P S e W St i S e e £ D .

Present ¢ Mr.F.K.Handa, learned counsel for

the applicant,

Mr.M.R.Ravel, for Mr.F.M.Raval, learne

counsel for the respondents.

Notice to respondenss to reply within

four weeks.,

. ""‘"\Lﬁ-;{(.,‘ i H a /}L —
( S¢Santhana Krishnan ) ( M.M,Singh )
Judicial Member Administrative Member
/
AIT
Présent @

Shri J.R.Pawar, applicant present in pl.

Shri B.S. Patel, Assth Director, Po

Service, Gujarat Circle, present on behalf o

respondents. Counsel for either party not p;
Reply has been filed on behalf on responder
and the copy of the same is said to have b
to the other side. The aforesaid reply is

ted so far as contempt application is cor-

view of the averments in para 3 of the r
respondent Noe.2. The respresentative of
dent{ Shri B.S.Patel, Azsx BRX prays for
time to file reply on behalf of respory

Time prayed for is allowed. Copy of +t

| -
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Date

Office Repdrt

(o
N
CeA./23/91
IN
@.A./161/89

ORDER

4.10.19%1

- .
'“1'1.10.91

sent to the counsel for the applicant, and the

applicant may file rejoinder, if any, within

two weeks thereafter.,

Cle. .
(R+C.BHATT) — (P.C.JAIN)
Member (J) ' Member (A)

*Ani.

The respondents have filed reply on
affidavit today.' Learned advocate Mr. P.K. Handa
for “he applicant therefore, wants time £or

one week. Time granted. Adjourned to 11,10.31991,

|
|

N v, (
{ LA L
&.\\ ' N l}/_
( R ¢ Bhatt ) ( P S Habeéb Mohd. P
Menber (J) Member (A)
*Mogera

pPresent:; Mr.P.K. Handa, learn-d counsel for
applicant,

Nome foy the regpondents. -t '

At the request of Mr, P.X. Handa,
learned counsel for the applicant, adjournced

to 11.11.1991, None tor the respondents.

SV g

(R.C .+ Bhatt)
Member {(J)

®Mogera




